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CENTRAL ADMThlISTRATlVE TRJl3UNAL 
ALLA!·IABAD BENQ-l : AU.Al-IflBAD 

ORIGINAL APPLIC,AJIQ\r No .1087/2001 

FRIDAY, THIS THE 19Tl-I DAY OF APRIL, 2002 

HQ\J 'BLE NiR. JUSTICE R.R.K. TRIVEDI 

HON 'BLE MAJ . GEN. K. K. SRIVASTAVA 

Kul te j Ku mar, 
S/o Shri Buddhu Lal, 
Village & Post Gaushpur 
Kathula , Kaushambi , 
Allahabad . • • • 

• • 

•• MENBER (A) 

.Applica nt 

(By Pdvocate Shri A. Srivastava) 

versus 

l. Union of India , 
throug h Secretary, 
~'1.inistry of Communication (Posts), 
New ~lhi. 

2 . Senior Superintendent of 
Post Off ices, Head Post Off ice , 
Allahabad. • •• Respondents 

(By idvocate Shri R. C. Joshi) 

ORDER 

Hon 'ble Ivh:' . Justice R. R. K. Tr i vedi . Vice chairn1an: 

By this O. A. unde r Section 19 of tre A.T. Pct, 

the applicant has challengad the order dated 22 . 8 . 2001 '-~~Cl ' b>-'J-:;: ..\. byt1hitm- the Senior Superintendent Of Post Offices, 

Allahabad, by vJhich he h as directed to dis-engage t he 

app licant f rom the post of E. D. B. P . t~'1., Post Office Gaushpur, 

Kathula, I<aushambi, District Allahabad . 

2 . The facts are t hat the applicant was allov.ed to 

discharge t he duties of E .D. B .P . i•/,. of t he above Post off ice 

with effe ct f rom 15. 3 .1997, in place o f Shri Buddhu Lal, 
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\•1ho vJas promoted i· n a Gr • oup D' post. 

3 . It is not disputed that t he applicant has not been 

selected f or appointment on tho post anci that steps for 

selection in v1hich the applicait 's naroo is also t o be 

considered, have been initiated and they are in progress. 

In the circumstances, vo1e need not interfere at this sta~. 

The selection proceedin£S may be co~J.eted in accordance 

\•J i th rules. H<>lrever , till the selection is completed, 

the app l icant shal l be allOVJed to continue in the post . 

A copy of this order shal l be sent to the Post :I.aster 

Ga re r al, uttar Pradesh, for enquiry as to h01t1 the applicant 

was allov~d to continue from 1 5. 3 .1997 till date though 

he was not selected for appointment . 

it is a collusive action on the part 

'tie apprehend that 
'(\... 

of the department ~ '-< 

that those vJho are required to make selection1 have allowed 

the applicant to continue in service from 15.3.1997 till 

date • This v1 ou l d ere ate a r i~ ht in favour of the app lie ant. 

Such a thing must co~ to an end. Vie hope , the Chief 

Post baster Ganer al, shall conduct inquiry and take 

\... --- r- f' f '-'-. 
suitable action in the matter . ('·A- \/') c-:?\.~':¥' c::-, "- \ 
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